FORM A
PUBLIC ANNOUNCEMENT '
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SAI SHRADDHA VIVEK PROJECTS

__ DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor

Sai Shraddha Vivek Projects Developers Private

I B .
; U70102MH2007PTC 168056 I

Limited

2| Date of incorporation of corporate debtor 22" FEBRUARY 2007 _
Authority under which corporate  debtor Ts‘ﬁc;}boraled /1 ROC-MUMBAI
L fregistered o ’
4. Corporate Identity No. / Limited Liability Identification No. of
| corporatedebtor 00000
Address of the registered office alﬂrinaﬂl_)lﬁ_cc (if any) of

_corporate debtor

6. | Insolvency commencement date in respect of corporate debtor

o
|

1. RAM KRUPA, DEVII BHIMJI LLANE, MATHURADAS
I ROAD KANDIVALI WEST MUMBAI MH 400067 INDIA
27.09.2022 (Copy of Order received by IRP on 30.09.2022)

-

| Lstimated date of closure of insolvency resolution process

29.03.2023

Name and registration number of the insolvency professional
acting as interim resolution professional

JUGRAJ SINGH BEDI

9. Address and e-mail of the interim resolution _[;rofcssional, as
registered with the Board

]
N o
lBBl/lPA-OOl/lP-P00731/2017-18/11208 B

JSBA House, 1250 Ground Floor Mukherjee Nagar Delhi-
110009

| Email Id: jb@ijsba.in
10. Address and e-mail to be used for correspondence with the | JSBA Housc. 1250 Ground Floor Mukherjee Nagar Delhi-
interim resolution professional 110009
Email Id: irp.saivivek@gmail.com
R in
1. [ Tast date for submission of claims - 14.10.2022 ]

Classes of creditors. if any, under clause (b) of sub-section (6A) | As seen from the ABS of 31/03/2021 as available on MCA

‘J)Vt_‘:swc_cygr}_;l‘:_ag:g[lgi_ggg_rly_tljg_imirim resolution professional Portal, no Class of Creditors is there |

Names of Insolvency Professionals identified to act as | Not Applicahle

Authorised Representative of creditors in a class (Three names |

| forcachclass) |
(a) Relevant Forms and

| (b)  Details of authorized representatives

are available at:

@

|
|

- (a) web link: hups:/fibbi.gov.in/en/home/downloads
(b)Not Applicable

=

%‘A\«,‘W_ET
I

-

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process of the SAI SHRADDHA
VIVEK PROJECTS DEVELOPERS PRIVATE LIMITED on 27.09.2022.Copy of order
received by IRP from PENTAKOTA APPALA VISVESVARAYA & ANR. On 30.09.2022
through WhatsApp.

The creditors of SAI SHRADDHA VIVEK PROJECTS DEVELOPERS PRIVATE
LIMITED. are hereby called upon to submit their claims with proof on or before 14.10.2022

to the Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

IBBI/IPA-001/
IP-P00731/
2017-18/11208

Date: 30.09.2022

Place: Delhi .
(Interim Resolution Professional)

IBBI/IPA-001/IP-P00731/2017-18/11208
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CLASSIFIEDS

cl5 (FORMERLY KNOWN AS EQUITAS FINANCE LTD)

2L
POSSESSION NOTICE

Finance Bank for the respective amount mentioned herain below.;

EQUITAS SMALL FINANCE BANK LTD.

murmecesonin. Registered Office: 4th Floor, Phase |l Spencer Plaza, 769, Anna Salai, Chennai, Tamil Nadu 600002

(UWs. Rule 8 (1) - for immovable property)

The undersigned being the Authorized Officer of Equitas Small Finance Bank, under the provisions of the Securifisation and
Reconstruction of Finandials Assets and Enforcement of Secunty Interest Act 2002 and in exercise of powers confermed under
Sec.13(12) read with rule 9 of the Security Interes! (Enforcement) Rules, 2002 issued demand nofices calling upon the respective
borrowers mentioned hereunder fo repay the amounts mentionad in the respactive notices Liis, 13(2) of the said Act within a period of
60 days. The respective borrowers having failed to repay the said amounts, notice is hereby given io the borrowers, Guarantors and
public in general that the undersigned has faken Physical possession of the properties described herein below n exercise of
powers conferred on him under Sec, 14 of the SARFEAS] Act, Vide its Case Securilization 1144/54/2022 Order dated 17-08-2022
passed by The Chief Metropolitan Magistrate Thane, Tha respactive borrowers in particular and public in general are heraby
cautioned not to deal with the said properties and any dealing with these properties will be subject to the charge of the Equitas Small

.-Iiiiglwni

THANKSGIVING

HOLY Spirit thou who
makes me see every-
thing and shows me the
way to reach my ideals,
who gives me the
Divine gift to forgive
and forget the wrong
that is done unto me
and who is in all
instances of my life
with me. | in this short
dialogue want to thank
you for everything and
confirm once more that

2. Mrs. Jyoli Pankaj Tiwari

401208, Registered Under Maharashira Co-operative socketies Act | One Lakhs Seventy
1960, bearing Registration No-TNANSKHSGITC15665/2004-
2005, Dt 03-08-2004, land bearing New survey No.112, (Old| Three Hundred Six
Survey Mo.53, Hissa Mo.3, Mew survey Mo, 113, (01d survey No.60)
Hissa No-d within the area of Sub Reqgistrar at Vasai IV
zaid has been holding admeasuring Area 395 5q.Mirs. eguivalent
to 36,71 S5q.Mtrs (Bult Up Area) & 555 Sq.it, (Super Built up area)
[which id inclusive of full area of balconies) within the area of sub
Registrarof Assurances at Vasai -V The said property
iz bounded as Under.- Towards its East is - Sursey Mo 60 Hizsa No. | logether with Interast,
3 Village Achole 2) Towards its West is -Survey No, 60 Hssa No
5Village Achole 3) Towardsite South is: By Road 4) Towardsits
Morthis:- Survey No-59, Hisaa No-201 3,4 OfVillage Achole,

Name of the Borrower(s)/ Description of Secured Asset Demand Notice Digte of | do not want to be
Co-Borrower(s)(Guarantors) (Immovable Property) Date and Amount |Repossession separated from you, No
L.No: VLPHBORVOD02716 | Flat No-216, D" Wing, on the Second Floor Building Known as 07-07-2020 & matter how great the
Branch: Andhari "VIAJY PARK Il CO-OPERATIVE HOUSING SOCIETY LTD"|  Rs.21,71,306 material desire may be
1. Mr. Panka] Mohan Tiwari | Vilage - Achole Nalasopara (E). Taluka- Vasai, Dist- Palghar -|  (Rupees Twenty | want to be with you

and my loved ones in
your perpectual glory
forever Amen. ZDS.

One Thousand

Place : Mumbal
Date : 02.10.2022

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SAISHRADDHA VIVEK PROJECTS DEVELOPERS PRIVATE LIMITED

Sai Shraddha Vivek
Developers Private Limited

1|Name of corporate debtor Projects

" 2|Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

Only) 0070806390-1
(The total 17 59 2029
outstanding
Rs. 35,00 530/-
&5 On
2 ',r.ug.;mzzp copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
':l'l'-ElI'QES and Cosls contents, nor for any loss or damage incurred as a
till the date of result of transactions with companies, associations or
payment. individuals advertising in its newspapers or
Publications. We therefore recommend that readers
2el- Authorizad Officar make necessary inquiries before sending any monies
Equita5 Small Finance Bank Ltd. or ente.nng |r.1to any agreeme‘nts W|th.advert|sers or
otherwise acting on an advertisement in any manner
whatsoever. Registered letters are not accepted
in response to hox number advertisement."

TPNODL

TP NORTHERN ODISHA DISTRIBUTION LIMITED e

(A Tata Power & Odisha Government Joint Venture)
Regd. Off: Corp Office, Januganj, Remuna Golei, Balasore, Odisha-756019
CIN No.: U401060R20215GC035951; Website: www.lpnod|.com

NOTICE INVITING TENDER (NIT) Lel=il I grigelirr.

TP NMorthern Odisha Distribution Limited inviles tender from eligible Bidders for the following:

Wiisre .';'i'l"l'-l'-:'-l' (1] d.lﬂ;r_l-' uf life
Public Notice for RFP
Request for Proposal (RFP] is invited in
Sealed/covered envelope for  hiring

Sl Tender
No. Enquiry No.

Work Description

eligible insurer/s for Insurance

1. | TPNODLOTR2021-

migendum for Amendment of BOG with One year Rate Lontract for elecirification

coverage for specified customers ete.
Last date for submission of the RFP

20.10.2022 by 04:30 PM. For more
details visit our website:

229205 of households other than BGJY scheme on tumkey Basis (Under Gowvl. Funded Scheme)
2. | TPNODL/OTI2022- | Procurement of NGFW (Next Generation Firewall) with HA (7 years comprehensive
23/2500000135 | warranty) (16 X 1G + 08 X 10G + 4 X 10G QSFP)
3. | TPNODLIOTr2022- | Bid Extension of Guest house pantry services, Deployment of supervisor at Corporate
2312500000041 | office & Deployment of Paniry service at Nocci office & IPDS office Bhubaneshwar for

12 months.

https://punjabandsindbank.co.in/
AFP. NO_-FUNJAB B SIND BANK/RFPPAS

* MSMEs registered in the State of Odisha shall pay tender fee of Rs. 1,000/- including G5T

** EMD is exempted for MSMEs registered in the Stale of Odisha

For more delails like bid due date, EMD, lender fee, bid opening date etc. of the Tenders, please visil “Tender” section
All tenders will be available on TPNODL website we. | from dtd. 01.10.2022.
Future communication | comgaendum o lender documants, If any, shall be available on websile

Comgendum details of NIT-205 with unaltered other TAC will be available in website on 07.10.2022. | - contracts

TPNODL website :

PTOROMACE 2022
Asstt. General Manager

Date: 20-09-2022 W@ P&D Department

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
HINDUSTAN CONTROLS AND EQUIPEMENT PRIVATE LIMITED

OPERATING IN ENGINEERING DRAWING AND ELECTRIC CONTROL PANEL AT KOLKATA
(Under Regulation 36A (1) of the Insalvency and Bankrapicy
(Insolvency Resobution Process for Gorparate Persons) Regulations, 2016

RABIRUN VINIMAY PRIVATE LIMITED (IN LIQUIDATION)
CIN: UST109WB1995PTCOG8654
LIQUIDATOR - CA. KANNAN TIRUVENGADAM
(Reg. No. IBENIPA-001/IP/PO0253/20MT-1810482)

hotice is given (o he public i general that the foliawing assels of RABIRUN VINIMAY PRIVATE
LIMITED (in Liquidation) ("Corporate Deblor®) foerming part of the Liguidalion Eslate ara
proposed 1o be sold by the imdarsigned throwgh e-auction platiarm n comgliance with Regulation
33 (1) of the Insolvency and Bankruplcy Board of Inda (Liguidation Process) Reguiations,
2016 read with #s Amendments. Tha ntarestad apolicants may refer 10 the detadad a-auction
process memorandum availabla at hltpsipda.nes| con or waw_ brggroup.in

227 February 2007 I

Date of Auction Cctaber 28t 2022

the Interim Resolution Professional

3. . ROC-MUMBAI
incorporated / registered Last Data for Submission of Bid Documents Oetober 16th 2022
4 Iffjorps;_rate 'dﬁntitx; No. / bi"gted Liabilty) ;201 02MH2007PTC168056 Last Date for Submission of Eamest October 25th 2022 up o 18:00 Hrs
entification No. of corporate debtor Money Deposit {Indian Standard Time)
5 Address of the Registered office and Principal| 1, Ram Krupa, Devji Bhimji Lane, Mathuradas : i Eamest Money
office (if any) of Corporate Debtor Road, Kandivali (W), Mumbai-400 067, MH. India Particulars of The Asset Reserve Price Deposit
¢|Insolvency commencement date in respect of| 27.09.2022 _ Assal Lot 1 - Sale of Corporate Debtor along | INR 93,74.20 20061 | INR 9.37,42.020.06
. Corporate Debtor (Copy of Order received by IRP on 30.09.2022) I with all itz assets inchuding land and building, | (Rupees Ninety Three |(10 % of the Reserve
7 Estimated date of closure of insolvency 29.03.2023 manufacturing wnils, facilifies, plant and | Crores Seventy Four | Price : Rupaes Nins
resolution process o machinery, siocks, and olher assets (agsels Lakhs Tweanly Crares Thirly Savan
Name & Registration No. of the insolvency JUGRAJ SINGH BEDI Sale and axcan e Exclvged Azzete mantonad | Thousand Tao hundred | Lakhs Fﬂl‘l}' T
8|Professional Acting as Interim Resolution a5 Assel Lot 2) and Skay One Paiza | Thousand Twenty
: IBBI/IPA-001/IP-P00731/2017-18/11208 : e ;
professional I ity and Six Paisa Oniy)
9 Address and e-mail of the interim resolution JSBA House, 1250 Ground F_Ioor Mukherjee tesel Lol 7 - Uninslalied Machinaries INR 4382 7193364 | INR 4,38 27 301 15
professional, as registered with the Board Nagar Delhi-110 009 *Email ID : jp@jsha.in {Rupees Forly Three |(Rugees Four Crares
Address and e-mail to be wused for[JSBA House, 1250 Ground Floor Mukherjee Crores Elghty Two Lacs | Thirty Exght Lakhs
10|correspondence with the interim resolution| Nagar Delhi-110 009 Saventy Three Twanty Seven
professional *Email ID : irp.saivivek@gmail.com  jb@jsba.in Thousand Nins Thowsand Thres
11|Last date for submission of claims 14.10.2022 Hundrad Thirly Theaa | Hundred Ninsaty
— 1 and Sty Four Palsa | Thres and Thirty Six
Classes 0 f creditors, i any, under clausg (b) of As seen from the ABS of 31.03.2021 as available ariy) Paisa only)
12|sub-section (6A) of section 21, ascertained by o i, ¥
on MCA Portal, no Class of Creditors is there.

RELEVANT PARTICULARS
1. [Hame of the corporate debior along [ WS Hindustan Confrals and Equipment
with PANS CINY LLP Mo, Prevate Limged
CIN: UST109WB2000PTC091313
P-1& & 161, Kasba indusirial Estate Phase-l,
PO Haltu, Kolleta -7001 07, West Bengal

2.| hddress of the registered office

3. URL of website Mt Auaable
4. | Details of place where majority of

|fined assets ane located {
5. |Installed capacity of main products’ | Nol Avalable

Iservices 00 0 | I
6. | Quantity and value of main prodects’ | As per the Financial Year 2015-16
(services 50id in st financial year Cuantity- Mot available
Walue- Total Revenue- Rs T58,.58,213/-

|
!
Kotz |
bl a5 on the date of CIRF !

| ==

.| Number of employees/ workmen
8. | Further datails includng tast available o Last awailable financial staloments
financial statements (with schedules) | (with schedules) of twe years- Can be obtained
{of two yvaars, Ksts of creditors, relevant | by maing af subodhiacgrmail.com and
dates for subsequent events of tha cirp.hcepkEgmad com
| process are avallable at br. List of Creditors available at the website of
IBBI i.& hitps:/ibbe gorein/envclaims/claim-process/ |
LS 11 09WEZ000PTCO91314
c. Relevant dates for subseqguent event of the
Process
i. Date of izsue of Information Memarandum,
Evaluation Matrix and Request for Resolution
Flans to Prospectve Resolufion Apphcants -
24th October, 2022,
ii. Last date for submission of Resolution Plan-
| | 28th Novernibes, 2022 .
9. | Eligibdity for resolution applicants Can be obtained by maiing at ‘
|
I

(under section 25020 h) of the Code subadhkaEgmad com

is avaabe _
10/ Last dake for receipt of expression of | 215t October, 2022
[ irteras] |
11, Date of isswe of provisional Bt of 24th Dotabar, 2022
| prospective resolution applicants
121 Last date for submission of T #ah Detober, 2022
{objectons to provisional kst
13 Process emall id to submit EN | cirp.hcepkaamat com

Subadh Kumar Agrawal, Resoiution Prafessional
|BELERA-007,5P-PO0ODET 201 7T- 1B 0183

AR Valid 1l 250112022

1, Ganesh Chandra Avenue, R No, 301, Kokata 700013

For M5 Himdustan Cortrols and Equipment Private Limited
Cealiz: 01 58 Oglalear, 2022

Place: Koikala

NEW MARKETS ADVISORY LIMITED

CIN: L7 1 20MH1982PLCD2BG4R
Regd. O4E.; 71, Laxmi Building, 4th Floos, Sir P M Road, Fort, Mumbai - 400 001
Email: newmarketsadvisorymymall.com, Tel.: 2261845222661 541, Tel'Faxc 22618327

NOTICE OF ADJOURNED ANNUAL GENERAL MEETING

Matice is hereby given that the 40th Annual Genaral Meeting ("AGM*) of the members of

MWew Markets Advisory Limited which was proposed to be held on Friday, 30th

September, 2022 was adjournad for the want of guorum, will now be held on Friday 07th

Dctober, 2022 at 71, Laxmi Building, 41h Floor, Sir P M Road, Fort, Mumbai- 400001 at

02.00 PM. (IST) to transact the businesses as set out in the notice convening the 40th

Annual General Meeting which has been sant by permitted mode as per the provisions of
the Companies Act, 2013 and Rules framead theraunder, to the sharehaldars,

By the Order of Board of Directors

For Hew Markets Adwisory Limited

Sd/-

Prakash Shah

Director

DIN: 01136800

Place: Mumbai
Date: October 01, 2022

~UDB NU CLASSIFIED CENTRES IN MUMBAI
Aryan Publicity

Parel Village,

Phone: 022-65881876

Mobile: 9320111876

announcement (Form A) [Unde
Regulation 6 of the IBBI (Insolvency
Resolution Process for Corporate
Persons) Regulations, 2016] in respec
of M/s. Kranthi Edifice Private Limited
published on 10/7/2022 in this news
paper, please read the insolvency
commencement date as 27/6/2022
(order copy made available on
8/7/2022) in point no.6, please conside
24/12/2022 as estimated date of closure
of insolvency resolution process in point no.7
Kalpana .G

RP of M/s. Kranthi Edifice Private Limited

Beejay Ads,
Opera House
Phone : 23692926 / 56051035.

Colour Spot,
Byculla (E),
Phone : 23748048 | 23714748.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

AZAD Publicity

Mumbai Central
9821204061

For
Advertising in
TENDER PAGES

Contact
J.K. Advertisers,

JITENDRA PATIL LK i)
Mobile No.: Phone : 22663742.
9029012015 Manis Agences

Landline No.: Phone : 2263 00232.

Mobile : 9892091257.
67440215

KITES Advertising,
Tardeo AC Market,
Bombay Central,
Phone : 66375957/ 8.
Mobile : 9324175957.

Ganesh Advertising,

Abdul Rehman Street,
Phone : 2342 9163 | 2341 4596.

Manjyot Ads,

Names of Insolvency Professionals identified to
13|act as Authorised Representative of creditors in| Not Applicable
a class (Three names for each class)

(a) Relevant Forms and (a) web link : https://ibbi.gov.infen/home/downloads
14|(b) Details of Authorized Representatives are| (b) Not Applicable
available at:

Nofice is hereby given that the National Company Law Tribunal has ordered the commencemen
of a corporate insolvency resolution process of the SAl SHRADDHA VIVEK PROJECTS
DEVELOPERS PRIVATE LIMITED on 27.09.2022. Copy of order received by IRP from
PENTAKOTA APPALA VISVESVARAYA & ANR. On 30.09.2022 through WhatsApp.
The creditors of SAl SHRADDHA VIVEK PROJECTS DEVELOPERS PRIVATE
LIMITED, are hereby called upon to submit their claims with proof on or before 14.10.2022 to the
interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
sd/-
JUGRAIJ SINGH BEDI
(Interim Resolution Professional)
IBBI/IPA-001/1P-P00731/2017-18/11208

Date : 30.09.2022
Place : Delhi

-

. E-Auclion will ba hald for sale of the Corporate Deblor on a SLUMP SALE BASIS on an
"AS 1S WHERE 1S BASIE®, "AS IS WHAT |5 BASIS®, "WHATEVER THERE 15 BASIS®
AND MO RECOURSE BASIS withow ary rapresantation, wamanly o indemnily and will
be conducied "anling”.

II. This Mobice shall be read in conjunction with the Sefe Process Memorandum dated 30t
September 2022 containing details of the Assels, anling E-Auction Bid Form, Declaration
and Undertaking Form, General Terms and Condifons of the E-Auction which ane avalable
on the hiips:ipda.nesl.coin ar www. brggroup.in. For further details, please visid
hitps-pda.nesl.co.in or www brogrown.m or send an e-mail ko Bquidatan.rapl@gmail,.com

*Digclaimer : The Advertisement purpons dp ascertain the infsrast of Bidders and does nof
creafe any kind of Binding obiigstion on ihe parf of the Ligwidatar, The Liguidator resenes ihe
right fy amend ardior annw His inwitstion incliaging any fimelines or fhe process involved
herein, withouf ghving reasons, ar any time, and in any reepect, Any such ameandment in the
inwitation, incfuding the aforementiomed fimelines, shall be notiied o the website of the
Corporate Debtor af www.Brggroup.in

Sdl-
CA. KANNAN TIRUVENGADAM

Reg. Mo. IBBINPA-001P-PO02532017-18/10482

Liguidator for RABIRUN VINIMAY PRIVATE LIMITED
Address: Metaji Subhas Villa, 18 Karunamoyee Ghat Road
Flat 3C, Kolkata 700082, West Bangal, India

E-mail: liquidation.rvpb@gmail.com

AFA valid till 16th December 2022

Place: Kolkata
Diata: October 02nd 2022

Union Bank of India

KAKINADA BRANCH, TILAK STREET, KAKINADA

E-AUCTION SALE NOTICE

E-Auction Sale Notice for sale of Immovable Assets Under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002, Read With Proviso to Rule B(6) of the Security Interest (Enforcement) Rules, 2002.

Nolice is hereby given to the public in general and in particular to the Bormmower(s) /Co-obligant|s)Worgagon s W uarantons) that the below descrnibad
immovable properties morgaged/charged 10 erstwhile Andhra Bank Now Union Bank of India, Kakinada Branch, Tilak Street, Kakinada the
possession of which has been taken by the Authorised Officer of erstwhile Andhra Bank Now Union Bank of India, Kakinada Branch, Tilak
Street, Kakinada will be sold through e-auction "As is where is™, "As is what is™, and "Whatever there is” basis on 20-10-2022, for recovery
of Rs.13,28,25.211.52 Ps. (Rupees Thirleen Crore Twenty Eight Lakhs Twenty Five Thousand Two Hundred Eleven and Fifty Two paise only) ason
31.03.2021 plus further interest, cosis and charges dua 1o the erstwhile Andhra Bank, now Union Bank of India from: Borrower{s): 1) M/s Salnna
Exims, Managing Partner Mr Chekuri Sri Ramamurthy, D.No.38-4-26, T-1, 4th floor. Satya Sai Residency, Tilak Street, Kakinada-533001, 2) Mr
Chekuri Sri Ramamurthy, Managing Partner of M/s Sainna Exims, D No.5-123/C, 5n 5ai Ganesh Gardens, Vivekananda Street Center, Atchampeta
Junction, Thimmapuram (PQ), Kakinada- 533005, 3) Mr Batchu Satyanarayana, S/o Venkateswarlu (lale), Pariner of M/s Sainna Exims, Flal
no.FF2, 4th foor, Manasa Anirudh Apartments, Opp. Sn Ram Nagar Post Office, Kakinada-533003, 4) Mrs Batchu Aruna, W/o Satyanarayana,

1) Mr Chekuri Sri Ramamurthy, Managing Partner of M/s Sainna Exims, D No 5-123/C, Sn Sal Ganesh Gardens, Vivekananda Street Center,
Alchampeta Junclion, Thimmapuram (PO), Kakinada- 533005, 2} Mr Baichu Saltyanarayana, S/o Venkaleswaru (late), Flal no FF2, 4th floor,
Manasa Anirudh Apartments, Opp. Sn Ram Nagar Post Office, Kakinada-533003, 3) Mrs Batchu Aruna, W/o Satyanarayana, Flat no FF2, 4th floor,
Manasa Anirudh Aparimenis, Opp. Sn Ram Nagar Post Office, Kakinada-533003, 4) Mr Velugubantl Laccharao alias Lakshmana Rao, S'o
Kasiviswanadha Rao, D No.1-T3, Near Durga Temple, Panasapadu (V), Samalkol (M), East Godavan District-533005, 5) Mr Velugubanti Rama
Rao, S/o Kasiviswanadha Rao, D.No.1-T4, Near Durga Temple Panasapadu (V), Samalkot (M), East Godavan District-533005, 6) Mr Velugubanti
Subba Rao, S/o Kasiviswanadha Rao, D .No.1-76, Near Durga Temple, Panasapadu, Samalkol (M), East Godavan Distnct-533005, 7) Mr Velugubanti
Rambabu, S/o Kasiviswanadha Rao, D.No.1-77, Near Durga Temple, Panasapadu, Samalkot (M). East Godavari District-533005, 8) Mr Pulakhandam
Suri Babu, 5/0 F. Narasimharao, Flat no. 203, Chaurang Society, Plol no 4, Sec-16, Sanpada, Thana Dist, Mavi Mumbai, Maharashira- 400705,

Reserve Price |Date and Time
DETAILS OF SECURITIES EMD ol a.llinsan
Security No.1: All that part and parcel of the properties consisting of Residential semi urban land admeasuring 311,11 |_Bid Increment | ., .0 5555
5. yds in plol no. 183, Sy no. 3751 and 250,83 8g. Yds in Plol no. 189, 5. No. 376 iolalling 1o 561.94 sq.yds localed al| Rs.561.21,000/- 12.00 Noon
[Thimmapuram (V) & Gram Panchayat, Kakinada Rural Mandal, East Godavari District held in the name of Mr Pulakhandam | Rs.6,12,100/- to 2.00 PM
[Suribabu. Bounded by: Item No.1: 311,11 sq.yds Sy Mo 375/ in Plot no.183; East: Piot No. 182, West: Plot No.|  Rs.60,000/-
184, North: Plol No. 176, South: 60 fest wide road lem No.2: 250.83 sq.yds Sy.No.376 in Plot no.189: East:
[Remaining sile in this plol, West: Road, North: 60 feal wade road, South: Remaining silé in this survey number
iSacurity No 2: All that part and parced of the properties consisting of Residential semi urban land admeasuring 128,33
0. yds in plot no 9, Sy no. 3801 and 311.11 5g, Yds in Piol no. 179, 5. No. 375/1 iolalling io 439.44 sq.yds located 8l Rs.46 51 D00/ 20-10-2022
Thimmapuram (V) & Gram Panchayat, Kakinada Rural Mandal, East Godavan District held in the nama of Mr Pulakhandam Rs.4 '“ r'I[HH- 12.00 Noon
ISuribabu. Bounded by: item No.1: 128,33 sq.yds Sy.No.380/1 in Plot No.9: East: 33 feat wide road, West: Site of R:.--i-ﬁ,l.:mm- to 2.00 PM
(Nandu Raghava in this plol, North: Site in L P.No. 2272000, South: 33 feel wide road. ltem No.2: 311.11 sq.yds 375/
1in Plot no.179: East: Plol No. 178, West: Plot No. 180, North: Plol No. 172, South: 60 feel wide road
iSecurity No 3: All that part and parcel of the properties consisting ol Residential semi urban Land admeasuring
566 sq.yds (as per deed) 625,66 Sq.yds (as per aciual) in Piol nos. 188 (294 sq.yds), Plot no, 220 (B0 sq.yds) and
no.374 (311.66 sq.yds) with LP No. 402012R in S No 376,375 located at Thimmapuram (V) & Gram Panchayat, | Rs.68,84,000/- 20-10-2022
inada Rural Mandal, East Godavari District held in the name of Mr Pulakhandam Suribabu. Bounded by: tem| Rs.6,88.400/- 12.00 Noon
0.1: 294 sq.yds in Sy No. 376 in Plot No.198: East: Plot no. 199, West: 33 feet wide road, North: Plot no. 197 Rs.68,000/- to 2.00 PM
[South: Site in this survey number. ltem No.2: BD sq.yds in Sy No. 3TE in Plot No.220: East: Plol Mo, 221, West
33 feel wide road, North: Plot No. 219, South: Site in this survey number. ltem No.3: 311.66 sq.yds of site in
5. N0. 3751 in Plot No.374; East: Plot No. 375, West: Pliot No. 373, North: Plot No. 365, South: 33 feet wide road
[Security No 4: All that part and parcel of the properfies consisting of Residential semi urban land admeasuring 649
5q. Yds in Plot nos.3 (264 sq.yds), Plot no.4 (240.17 sq.yds) and Plol no.8 (144.83 sq.yds) in S.No. 38011, | Rs.64,90,000/- 20-10-2022
[Thimmapuram (V) & Gram Panchayal, Kakinada Rural Mandal, East Godavari District hedd in the name of Mr| Rs.6,49,000/- 12.00 Noon
Pulakhandam Suribabu. Bounded by: liem No.1: 264 sq.yds in Plot no.3: East: Plot No 4, West: Plot No 2, R=_ 60 DDO/- to 2.00 PM
INorth: Site in LP.No. 2272000, South: 33 feet wide road. e No.2: 240.17 sg.yds in Plot no. 4: East: Plol Mo 5,
pst: Plot No. 3, North: Site in L.P.No. 2272000, South: 33 feet wide road. lem No.3: 144.83 sq.yds in Plot no.
8. East: Plot No.9, West: Piol No.7, North: Site in L PNo. 222000, South: 33 feet wide road.

Last Date of Deposit EMD: On or before the commencement of e-Auction

For detziled ierms and conditions of the sale, please visil the Iink provided i wwsw.unionbankofindia.co.in or hiips:lfibapi.infSale Info _Home.aspx.

Date: 30-09-2022, Place : Kakinada

Sd/- Chief Manager & Authorized Officer Kakinada Branch, Union Bank of India

f}i-nan{:i“. ep. .in

Currey Road (E)
Phone : 24700338.

GOVERNMENT OF TAMILNADU

{:)

Circle, Chepauk, Chennai-5 for tha following work :-

PUBLIC WORKS DEPARTMENT
BUILDINGS (C&M) CIRCLE, CHEPALK, CHEMNAI-5
TEMDER NOTICE Mo.26 BCM/2022-23/ DATED: 29. 09,2022 .
FORM OF CONTRACT : LUMPSUM / Hemwise rate

For and on behalf of the Governor of Tamil Madu, Sealed tenders are invited from the
gligible registered contractors by the Superintending Engineer, PWD., Buildings (C &M)

Mobile : 9820460262.

i =

OM Sai Ram Advtg.,
Currery Road
Mobile: 9967375573

Pinto Advertising,
Mazagaon,

Phone : 23701070.
Mobile : 9869040181.

Premier Advertisers
Mumbai Central
Mobile: 9819891116

1 Approximate s EMD in . .

No. Mame of work and EMD value of work Period Favour of ;Z:'::;:;’Advertlstng,
T v Phone : 66626983
Construction of Buildings for Integratad Executive Engineer, PWD., ISVan{eet Communication

1 Training Centre for Social Empowsrmentin - | Rs.2338.00| 18 Buildings (Construction Phone : 40024682/ 40792205,

* | the Campus of Gowernment After Care Lakhs Months| & Maintenance) Division,

Organisation in Athur at Chengalpattu Disirict Chengalpatu, [ioe -
E.H.D. . R‘ﬁ-.'ﬁ.?g.m]m' Phone: 23415111

made available from 06.10.2022 to 07.11.2022.

DIFRY 41T TENDERS R

[ |

%

kP

The Indian Express.
For the Indian Intelligent.

Tender schedule can be downloaded at free of cost from the Website
https:/fiwww.tntenders.gow.in (or) http:/f'www.tenders.tn.gov.in and also available in the
o/o the undersigned al a cost of Rs.15000/- + Rs.2700 (GST). Tender schedule will be
Last date of receipt of tender is
08.11.2022 upto 03.00 P.M. and openad on the same day at 04.00 P.M. by the undersigned.
Contractors Eligibility conditions and all other conditions are available in the above Website,

Superintending Engineer, PWD.,
Buildings [C&M) Circle, Chepauk, Chennai-5.

"GErSmaT SL & SShalnn seoc ks, sramar gikg sflgEsing e OGumb.”

W i

S ThelndianEXPRESS

Yugarambha Advertising,
Girgaon,

Phone : 2386 8065.
Mobile : 9869074144.

Ambition Advertising,
Prabhadevi,
Phone : 24210792 | 94.

B. Y. Padhye Publicity,
Dadar (W),

Phone : 2422 9241/
2422 0445.

indianexpress.com

Yy &

| look at every side
before taking a side.

Inform your opinion with
insightful perspectives.

—_—JOURMALISM OF COURAGE —m



abc
Highlight

abc
Highlight

abc
Highlight

abc
Highlight


IR 2. 03 3ifaeIaR 032

qas merdiy QY

Wu&ﬁwswmmw

W%?

IR |

3T W%r
JreTeTaETe
Fagfa Afret

I
ARA
=T 3

HIUATA 3MTAT RIS TGIR forealTdst AT FATere
ARA Ueft YegT IGRIA SMOTAT STTET 3RAT TR
TRTIATHE UIefavaTd 3ol TACA™  ATfRd!
Fereita AATET AT Al Age T Irqor
=Tt feft. G AT Y&ATRT A UATATS T=Isita
JTYT 3T FAGHTST YSTHR VU SR

g 3R,

MG *TASSYR” AT FA IR BT
AR veft AGHIqe e goameaT ARNGR 3RIeATT
IATA UBISTT AT BT, I Gl UIsel T
I FATATEATT AR FSHNOT sARRIA ettt
Qe 3T 3ffeTet UTeiR I $ FAT@ART 0 @T
fdcioan meengAR 3R, 3Nfgam Snfor dguz A9
H BT ARA el UG AqLARISt ARA
daefa AR Feamuen aRvaR e emRASTE
e 8. IR IR freama AR ¢ Aewfy
AR FUTIeT BROATE et 3 areft AfRt
ARA AaT AT AGET T JReT A9 AeAt

faeft.

a1 affdte foreandiar gerRr sifeaca, R,
AR BROT IO FAGURATE! IRIEST dIR
FoATd 3. f3fder fFsmemer Boieen aAdgonas
fSTegrTd vwdl ARA Ul Siear  INTIRA 3!
TATIATI TG SMATHD ARA Yoal IgR Foreand

1 3eaT 3T UEdId  AfFAFAR 3e.
AR § TG Al ATAaTSs
| uTeafde 3Me. JY @ oo SmomRr,
ShEt amRRft &t FHwE 3iEt Igarert
T 3TIRT HIWATGR IR QUATA 31Tl
| FISiia Sisfen Aeddaed g deft gear
@ SmrEsTTa afdumer eWt s st
HUGT 30T s TS S AJToTd
iR forcena ted IRA ueft smewen TE.
g Hfosama & et e @R T FAeToTR
aiferaTa Jeféra TgraT TRATSt Afetar T Arerer
Fafdear. d-3rfeard FURon Fdle gvY®
3iferarT auR &Y, Saat, fFareff snfor seRea
g&ft arafovaridt SR S RISt fafae
3UBH TN BN ARA UG 3rfFIearATst
NBGRES Tt ( FAfTRS dRTIHAG THI
TSI 3Tad, A AR, fbewpaers) T fam
e BOLARA A dUR SO AT IS U
VST BT AVTR TR

R09¢ TIT AEETIVMRAR GOITd UfSH §olTed, AT,
ISR, ISITE, TR TGeT 30T ALAUGENA 3% TSR
33¢ usft fSrge amga & F= HuTeaT St g d
3R,

FERTSETA 31T BI® Y0 AR Ueft It 3mead |
ERISETA 05 BRI ¥,3NGAT 38 &R g9 foreana
Fa® THd ARA Ul emat 3med. AT dGR A
20 Tt Fefiam 3T ¥ AR geft fa 30 aufydf
Fa® 3 g&ft I graT. ITAT & THAT ARA 3B
Y IEA T AR IEARISA ar AT Fer
3. fagwfa 303 AR\ weft Feam g, @t amar
UgA 80 FAt 3RS ol AAd TTd IRICATY 3TeATATA
3G 3RACATI ATfaet Tr.araor ai=it &,

SR YT

TEAT ATER UAT 3 B, = ARTE AT
17 1.4 fe., YT U, Ry
(@, 7. TR, et ete o €/ oTE
iz T ST BT g
ot Frgerere sefoa fagam ot e
e Awrelt T Frgarery fagemt
T T, 0g/0¥/3032 USH T .
e TSt fager 3 fa. g/
oy/R0R0 TSI T HIRIe 3Te, T
e Y. S TSI W (et €
FTACTIT IR 3. AT e Held
TR IR SFRI e e SHRATTHI T
. S/¢ = Hewid goren, aTaT, A,
ey STH X TaT o1 WIaea) g
QXWWWWW
ST QT T AR A T /R,
TATEIRT (7)), 57, TR 2 e
AT TN T HIVT=TE! feasae
TR T T WgA e oM o
TSI .

= @t/

¥, fevor 1. =

GR GaT vard A o A shawa
fSomar e g™ 30-09-2015 Ash
fafde 7R, FarT 3% Ry gt sht.agq
Sromar Fepre ater At gamh,
dicoft st MH04DH 1434, IR
%Hich MD625KF5071G31789, anfor
399 sHih AF5G71880380 SimR.
ft g¥a o ferres gt ot Y. e
gud e o/gE ©. Sor aud e
it a1t e aR TS helt aTgH Tt
e aEd P AR a1 FEAURE 7
feagiear ond @/sneu AERT e,

AN~ TSI AT uwrg BRATATTHE TGTHAAT

adt kgl R
3for ARERET G TR
Bt it fGgt A e, gwISe
AAEIT  AATAT  ARS S
IRAT  JETGTAWIAT  AGFAAAA
FROITA 3Teft. HFABT §8 AdbeT,
TATD &, ARISIRIA TR
IR FATT ATl Glogl GorH
e Jde e go HRvaTen

fafay aAETaR

gt Tt Feft.

GIegl STolsit AeThI, 3fefe
3o =ATaATRIe Sjdavys, FET
anfor Rem, e smwfitart,

HRA

3mfor  ATEIHATER

uferss fgueitsr Ase sifes 3o
PIOYAT APTGRE! T4l el
Gl it T Rt
uTGfSTE 3nfor SeIfde HaEiar
ot SamoreaTor Fett smfor

\ — SIGMERT AEd 3mfor

‘ gt IR snenRa
/2! ' 3Med. Gleal UeTidbg

s oafig &t @4
. 3Ted. Gleal qermerat
T FgHpRI ST

POAd  HAGA Dot
3R, 3idsld &HAdT aréhT TP
HTST UL, HIRA G 290 T&T
JRd TAle MBI BT ST
T TR ST Ad IR, AT

gerar fomfor, Avplae anfor  sgueflsr =madierR @it dgerl  Baad sidsld, se ARSIREw
aiftcy fAwre adfar FARYr  arefavara AgAd! goffae. afiss ot srferaeran sRara
srTeean fguefia Fderen Agef  sRa anfor aeRer Fender ufdféa o Si@, Saa qa A
forarmT sMeraT YA, Gledl AEY 0 URUMRGUN  JEGR  Toft Asgud! 3ot femrer sremer
ITSs1t R 3nfor seiRewete  amed anfor d ddElRies dsy, HAeg gERT Ed.

AN

[ A 3

3Dl

3\-’ ;ﬁ G

geIsitd BTN Ugefe

aT@m, %.? : a‘za‘a"fl:mﬁ
It et Id AHT=ITAED
I g geIeiiaran Agefararad
STeTSTTS]et BIOATATS!
Bl T fIumer, aT=sita
faumer g ToIAS Agca=an
AEIATGA § o 9 3fiacioR
WIS geIefld | AERER
3TATSTe BT 3ot
ARIT  AHGET  JHRH
3T 3BT eS|
et g fJemer, forasiaaT
g fBIATA REEC I
AgTiIeTerTT Trofterat
faumemenr  dgw e

CER GG
T ad

3 A

UGfATd I T W BRITREGRIA
AP TEWS 3R 3T,
sfearft fIem,
fRATg] URER, 99l AR,
31.fafere fSrema, faema 39m
L@, siemar fomema, s
3T, faser usud, Hoamoft
3o, siferer fidear @
AT ATGd ATl BT

UGOfITd HAATAST AR 3MTR.

ugefdTe Jmasid fie ardt
3margl oo fasmer
3BT, feRAsieT g uToftemsT

3RTAL,

Td SIS G G0 Ad P, GEABI6.
308/ Q- ¥4, RIFASST, 33 SR A TR
1. 317 2. 9., . vy - ve, Jae
®. 3, A TR, oRr I (), [, 3w
yogoly, & zdd sma ofte ot
FIGUTS . Fadrar nfor ft. fRgeurs 9.
gasiar g Aed i o, A
FIBT fa. ouyou/08R ISht SHTHT 3rzfie
W AR AT @A A A
FidRER faesd onfdr off . erfdg wde
M ASST A 2__ Jefiar afid
reemd daft FRRAM TR ST
3R, 3101 YR §19 TR ST 3107
T HefAuard ST g @ R
RER F. IRVR/RORR, T, R¢/0R/R0R
3T 3R, TR} T FIad SR B0 BIegt
& / T eI ot AHAT WSS
TR Q¥ feawid od Figard. a8 A
N T Me Yete HRars g
e, 3fr a1 fawedt Bonid Srorcdigt

BIATRRIIET
ferastoatst =

3MNfTT HIoATd 3T B
BIEr gE, ugefd A
el BRI

frermer,

d, 3Te.

THIATH

HEIfdeTer™, 3rdter ATt e

~
dsaoidlo

AHR UG U3 AR TG AT Al ard.
TgR JHIAgEH AgglHeH
T &t - 2%, Tell JET HeR,
I3 WA R, #R1S ()
ar.a 7. 3100 ¥og g0,

PUBLIC NOTICE PUBIC NOTICE

Notice is hereby given to the public at
large that, Mr. YUSUF DASTAGIR
KHAN who was joint owner of Flat no.
304, B-Wing, Soonawala Apartment
Co-op Housing Society Ltd, situated at
CS No. 201, Tardeo Division, D Ward,
13/15 Arab lane, Mumbai — 400008
bearing Share Certificate No. 16,
Distinctive No. 101 to 105 (both
inclusive) expired on 04/10/2020, After
his death his younger brother Mr.
QAYYUM DASTAGIR KHAN is
intending to transfer the said Flat's
share of his brother to his name. The
undersigned Advocate hereby invite
claims/ objections from claimant/s or
objector/s in respect of right, interest,
or title in the said flat within a period of
7 (Seven) days from date of publication
of this notice, with copies of
documentary proofs to support their
claim, within the period prescribed
above. If no claim or objections is/are
received within prescribed period, my
client will be free to make application
to society and other concerned
authorities to transfer the said flat in his
name.
Sd/-
Advocate Ashutosh M Dube.
306, Venkatesh Chambers,
G T Marg, Fort,
Mumbai — 400 001

&1 BRI s f&. 03.80.30

Take Notice that Sirtaj Singh Gurbux Singh Thukral & Sumeet
Kaur Sirtaj Singh Thukral intends to Purchase Flat No. 102, adm.
700 Sq. Fts., 10th Floor, Bldg. No.8/C, “Seva Samiti CHS. Ltd.”,
P. No. 368, S. No. 89, Koliwada Sion (E), Mumbai - 37, from
Anjana R. Vig & Rishi Suresh K. Vig.

Originally Flat No.102 allotted to Sheela M. Gursahaney on 1-9-94
by Seva Samiti CHS. Ltd.

Sheela M. Gursahaney expired on 11-2-5, leaving behind Dilip M.
Gursahaney, as the Only Legal Heir.

Prem H. Lalwani & Neeta H. Lalwani purchased Flat No. 102
from Dilip M. Gursahaney by Agreement for Sale Dated 25-8-5,
registered vide No. BBE-2-7789-2005 Dated 29-8-5.

Suresh M. Vig, Ramesh M. Vig & Anjana R. Vig purchased Flat
No. 102 from Mr. Prem H. Lalwani & Mrs. Neeta H. Lalwani by
Agreement for Sale Dated 27-1-10, registered vide No.BBE-2-
00719-2010 Dated 28-1-10.

Suresh M. Vig expired on 7-11-17 leaving behind Anjana R. Vig,
& Rishi S. Kumar Vig, Aanchal S. Vig, as the Only Legal Heirs.
By Release Deed Dated 5-8-22, registered vide No.BBE-4-12976-
2022, Anjana R. Vig & Aanchal S. Vig released their right in
favour of Rishi S. Kumar Vig.

Purpose of the notice is that if any of the heirs & legal representatives
of deceased Suresh M. Vig and claiming any right or objection of
whatsoever allowing present owner Anjana Ramesh Vig & Rishi
S. Kumar Vig to sell the said flat or deal with the same they should
intimate us in writing within 14 days from date of the publication.
Thereafter no claim or objection will be considered.

Sd/-For Pradip Shukla & Co.
302/A, D8, Yogi Prabhat Society,

Yogi Nagar, Borivali-W.,Mumbai-92.

Place: Mumbai,
Date: 2-10-2022.
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PUBLIC NOTICE

By this Notice, Public in general is informed that
LATE MR. G. K. THANVI, Joint member of the
Shanti Dham Shri Vandan C.H.S. Ltd. and co-
owner of Flat No. A-11/504, Shantidham, Mira
Road (East), Dist. Thane - 401 107, died
intestate on 27/06/2020. Mr. Deepak G. Thanvi
is claiming transfer of the undivided shares and
interest in the capital | property of the society
belonging to the deceased, being son, co-owner
and one of the legal heirs of the deceased. The
other legal heirs of the deceased Jasoda Devi G.
K. Thanvi, Meena M. Purohit, Manju Lata,
Madhu, Aruna Bohra, Vina have decided to
release thelr respectlve share from the
d share b to the d d in

respect of the said flat in favour of Mr. Deepak
G. Thanvi and he will become the sole owner of
the said flat. Claims and objections are hereby
invited from the other legal heirs and successors
of the deceased if any for the said Release Deed
respect of the said Flat as well as transfer the
shares and interest in the capital | property of
the society. The claimants | objectors may
inform to undersigned within period of 15 days
from the publication of this notice failing which
the release deed will be executed and society
will transfer undivided shares and interest
belonging to the deceased in favour of Deepak
G. Thanvi and thereafter any claim or objection
will not be considered. Sdl-
K. R. TIWARI (ADVOCATE)

Shop No. 14, A-5, Sector-7,

Shantinagar, Mira Road, Dist. Thane.

PUBLIC NOTICE

Notice is hereby given that my Client MR.
NASSER MAHMOOD ANSARI proposes to
apply for membership of the Society with
regard to its Flat No. 61, Building No.1B, 6 th
Floor, Swagat Narendra Park Co-operative
Housing Society Ltd., Naya nagar, Mira Road
(East) Dist. Thane 401107, which was jointly
owned by him and his wife MRS. RUBINA
NASSER ANSARI. MRS. RUBINANASSER
ANSARI died intestate on 22-10-2018
leaving behind her, legal heirs viz., her
Husband MR. NASSER MAHMOOD
ANSARI, Elder Son SAAD NASSER
ANSARI and Younger Son AADIL NASSER
ANSARI without making any nomination and
the above said legal heirs have given NOC in
favour of my client for transfer of the said flat
inhis name.

If any person/s or any legal heir or financial
Institutions have any claim/s, objection/s,
should contact the undersigned, within 15
days of the date of publication of this notice. If
no claim/ objection is received within 15 days
from the date of publication of this Public
notice, then it will be presumed that there are
no claims and / or objections of whatsoever
nature and the same shall be treated as
waived and no further claims / objections will
be considered and the request for
membership shall be dealt with according to
the bye- laws of the Society.

Sd/- FIROZ MULANI, Advocate High Court
S-8, Dream House CHSL Opp. Nihal Corner
Naya Nagar, Mira Road (East) 401107
Date: 010/2022
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Notice is hereby given on behalf of my
clients Mr. Ramesh Motiram Mansukhani
that late Smt. Maya Motiram Mansukhani
was the joint owner of Flat No. 101/102, on
First Floor, in Marco Tower 'C' Co. Op. Hsg.
Soc. Ltd, situated at Bunderwadi Road,
Opp. Bhayandar Rly. Stn., Behind Shanti
Ganga Apt. 'A', Bhayandar (E), Thane -
401105, Property Tax No.G010005686013
who has been expired on 13/09/1998, her
son Mr. Ramesh Motiram Mansukhani has
applied application for 100% membership
and transfer share certificate in respect of
above Flat in his favour. All persons, any
legal heirs having any claims against the
above said flat either by way of sale,
mortgage of otherwise are required to make
the same known in writing together with
documentary evidence to the undersigned
office at Flat No.102, Sai Ganga, Opp.
Marathi School, Waliv Talav, Vasai (East),
Dist. Palghar-401 208. Within 14 days from
the date of this notice failing which, detailed
claim along with documentary evidence in
support thereof, in default all such claims
shall be deemed to have been waived and
the title of the said flat shall be deemed to be
free from all encumbrances. Sdl

Mr. Dheeraj B. Mishra

Date : 02-10-2022 (Advocate)

PUBLIC NOTICE

Mr. MUKHTAR AHMED ANSARI is the
member of the Asmita Anita Complex Co-
operative Housing Society Ltd., having
address at Asmita Enclave Phase-Il, Naya
Nagar, Mira Road (East), Dist: Thane
401107 holding Flat No. 4A/503 in the
building of the society, died on 05/08/2016
without making any nomination.

The society had received an application from
MR. SHOUKAT ALI ANSARI MUKHTAR
AHMED (Son) of the deceased, MR.
MUKHTAR AHMED ANSARI, for the
transfer of shares & rights of the deceased in
his favour under the Bye-laws of the society.
The society hereby invites claims or
objections from the heir or heirs or other
claimants /objector or objectors to the
transfer of the said shares and interest of the
deceased member in the capital / property of
the society within a period of 15 days from
the publication of this notice, with copies of
such documents and other proofs in support
of his/her/their claims objections for transfer
of shares and interest of the deceased
member in the capital /property of the society.
If no claims / objections are received within
the period prescribed above, the society shall
be free to deal with the shares and interest of
the deceased member in the capital /
property of the society in such manner as is
provided under the bye-laws of the society in
favour of MR. SHOUKAT ALl ANSARI
MUKHTAR AHMED. The claims objections,
if any, received by the society for transfer of
shares and interest of the deceased member
in the capital property of the society shall be
dealt with in the manner provided under the
bye-laws of the society. A copy of the
registered bye-laws of the society is available
for inspection by the claimants / objectors, in
the society with the Secretary of the society
between 11 am to 1 pm from the date of
publication of the notice ill the date of expiry
of its period.

For and on behalf of the
ASMITA ANITA CO-OP. HSG. SOC. LTD.

Sd-Hon. Secretary. — pate: 02/10/2022
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PUBLIC NOTICE

Notices is hereby given on behalf of our
client Ms. Saumya Sharat Prakash
Shriyan and Ms. Tanvi Sharat Prakash
Shriyan that property more particularly
described in the schedule here under
was jointly purchased by their parents
Late Sharath Prakash Sitaram Shriyan
and Pratibha Gopal Bangera. After the
death of our father we are the only
surviving legal ads as per his will dated
26-11-2020 And there are no other beneficiaries.
Therefore any persons having any claim
in respect of the above referred property
or part thereof by way of sale, exchange,
mortgage, charge, gift, maintenance,
inheritance, possession, lease, tendency,
subtenancy, lein, license, hypothecation,
transfer of title or beneficial interest under
any trust right or prescription or pre-emption
under any agreement or other disposition or
under any degree order or award or
otherwise claiming however are here by
requested to make the same known in writing
together with supporting legal documents  if
any to the undersigned at their office at 403
Sunshine building Logan valley Circle Andheri
West Mumbai 400056, within a period of 14
days (both days inclusive) of the publication
hereof feeling which the claim of such person
(s) redeem to have been waived and/or
abandoned.
SCHEDULETHE SCHEDULE OF THE
PROPERTY REFERRED TO AS Property
Measurement about 2525 Sq.Mtrs. bearing
Part of Survey 12, CTS No. 31, at Village
Tungva, Taluka Kurla, Mumbai Suburban
District and bounded as follows:-
Flat no.103, Premier Emperor, Ashok
Nagar, Krishnalal Marwah marg, Marol,
Andheri (East) Mumbai 400072
On North - Survey No.13 (part) CTS No. 30
(part) Village Tungwa.On South - Sub Plot
No.5, of Plot Survey No.12 (Part)On West -
Mithi River Nalla and boundary of Marol
VillageOn East - 44" wide D.P. Road, bearing
Plot Survey No. 12 (part) CTS No. 31 (part of
Tungwa Village)
Dated this 1st Day of October 2022
Place: Mumbai
Date : 01/10/2022

SD/-For Heena K. Siddique

Advocate Topritejuris

PUBLIC NOTICE

TAKE NOTICE that 1) MR. BINOY S. SHAH and 2) HIMANI BINOY SHAH have

purchased flat and shares more particularly described in the schedule hereunder written
from1) MR. NELSON CANUTE RODRIGUES, 2) FR. LESLIE IGNATIUS RODRIGUES, 3) MR.
EUGENON THOMAS RODRIGUES AND 4) MR. KEVIN STEPHEN RODRIGUES vide Sale
Deed dated 26/07/2007 bearing document No.6854/2007 duly registered on 26/07/2007
and become the joint members/ owners of “St. Martin's Co-op. Housing Society Ltd.”
situated at St. Martin Road, Bandra (West), Mumbai—400050.

1) MR. BINOY S. SHAH and 2) HIMANI BINOY SHAH are intending to sell the said Flat
No.01 of the said society. Any person having any legal claim, right, title, interest, demand
thereof by way of any deed, charge, mortgage, gift, trust, inheritance, possession,
easement, lien, lease, assignment, will or otherwise in respect of the said premises, are
hereby requested to lodge the claim along with the original documents to the undersigned
within 14 days from the date of this Notice, failing which the Society shall proceed towards
the sale and transfer of the said Flat No.01 of the said society. Any objection claim received
thereafter shall be deemed to have been waived, cancelled and/or abandoned & shall not at
all be binding upon the society.

SCHEDULE ABOVE REFERRED TO

Flat No.- 01 admeasuring 481 sq. ft. (carpet area) as per the Agreement of Sale dated
26.07.2007 on ground floor of “St. Martin's CHS Ltd” located at St. Martin Road, Bandra
(West), Mumbai — 400050 and five fully paid up shares bearing distinctive serial numbers
from s.no.1 to s.no.5, both inclusive of the face value of Rs.50/-(rupees fifty each) i.e.
Rs.250/- rupees two hundred fifty only) issued vide share certificate No. 1, dated 8th August
2008, by “St. Martin's CHS Ltd” situated on property bearing CTS No.- F/1109 of Andheri
Division of Bandra west H ward equivalentto 481 sg. ft. (carpetarea).

KIREN D. THAWANI

Advocate High Court

14, 5th Floor, Jeevan Dhara, LIC Buildings,

Dr. Ambedkar Road, Bandra (W), Mumbai — 400050.

Place : Mumbai
Date :02-10-2022

PUBLIC NOTICE

TAKE NOTICE THAT our client — MRS. SANGEETA NATVAR GANGANI is
intending to sell her Property i.e. ROOM NO. B-27 in CHARKOP [1] DARSHAN
CO-OP. HSG. SOC. LTD., situated at PLOT NO. 429, R.S.C NO — 43, SECTOR
NO.: 4, CHARKOP, KANDIVALI [W], MUMBAI-400067, area admeasuring 25 sq.
mitrs. built up. More particularly described in the schedule mentioned hereunder:

Originally the said ROOM was allotted to MISS SANGITA BHIMRAO
BORKAR by the society/MHADA.

The Original allotment letter in respect of allotment of ROOM NO. B-27 issued
in favour of MISS SANGITA BHIMRAO BORKAR by MHADA is misplaced and not
traceable. Therefore, the necessary complaint is lodged with the Charkop Police
Station and to that effect NC is issued by the Charkop Police Station bearing NC no.
35810-2022 dated 30.09.2022.

MRS. SANGEETA NATVAR GANGANI has agreed to sale, transfer the said
room and shares and membership of the society. Any person having or claiming any
right, title, interest of any type in the above property or any part thereof by way of
inheritance, tenancy, share, sale, mortgage, lease, lien, license, gift, possession or
encumbrance of any nature whatsoever including any by way of any lien over the
said ROOM or allotment letter i.e. above mentioned property is hereby required to
intimate the same to the undersigned together with the documents on the basis of
which such claim and made within 14 days from the date of publication of this notice
failing which our clients shall complete the transaction without reference to such
claim and claims of such persons shall be treated as waived and not binding on our
clients.

:SCHEDULE OF PROPERTY ABOVE REFFERRED TO:

ALL THAT PIECE AND PARCEL OF THE ROOM NO. B-27 in CHARKOP [1]
DARSHAN CO-OP. HSG. SOC. LTD., situated at PLOT NO. 429, R.S.C NO — 43,
SECTOR NO.: 4, CHARKOP, KANDIVALI [W], MUMBAI - 400067, area
admeasuring 25 sq. mtrs. built up constructed on the Land Bearing C.T.S NO.
1C/1/1 of built up of Village- Kandivali, Taluka - Borivali, Mumbai Suburban District
together with soil, subsoil of the said ROOM and along with the common use and
enjoyment of passage and open space.

Mr. NAVIN C. SHETH

Advocate High Court

D/13, Plot No, 507, Sector 5, Mahalaxmi C.H.S. Ltd.,
Charkop, Kandivali [W], Mumbai-400 067

Place : Mumbai
Dated : 01-10-2022
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